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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
( DEPARTMENT OF REVENUE AXD INSURANCE)

NEW DELSI: THE 268 TH July, 1972

NOTTFICATIWN
TCGE ~ TAX
No. 148{P.No. 404/235/72—1'200): In exercise of the powers conferred by sub—
clause zii.i) of clause {(44) of section 2 of the Income-tax Act, 1961 { 43 of 1961 ),
the Cont=nl Goverpment bereby authorises Shri Joginder Singh who is & Gazetted
De2icer of the Central Govermment, to exercise the powers of e Tax Recovery
0f¢icer under the said hot. : .

2. This Hobification which supersedes Notification No, 181 (¥.No, ‘}94/26/'?1-
ITCC) dated 29th May, 1971 ghell come into force with irmediate effect.

sa/~
( A.K. Nasta) .
Under Secretary to the Government of India

The Manager,
Goverement of India Press,
New Delhie

No, 346 (FoNoe 404/235/72-ITCC) 3
Copy forwarded toi

1, All Commissioner of Incone~tax.
2. Al1 Addl. Comnissioners of Income-tax.
3. All Directors of Inspections
4, The Director, IRS (DT}, Staff College, Negpur.
6+ The Comptroller & Auditor General of India, New Delhi (25 copies)o
6. The Chicf Secretary, Govt, of Rajasthban, Jaipur.
T+ The Accountant General, Rajasthan, Jaipur.
8. All Sections/Officers in Board's cffice.
9. Shri P.B. Venketasubremenian, Joint Secretary and Lepgal Adviser, Ministry of
~ Law, New Delhi.
16, Bulletin Section ( 3 copies)s
i1is Guard file. ' _
{p
L
gF
Under Secretary to the Government of India

500 Copies -
No, CC/ITCC/223/127/RSP/72 -

8~8-72



